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t CENTRAL ADMII.II STRATIVE TRIBUNAL

PBINCIPAL BENCH, NEW DELHI.

oA-304 L/2002

New Delhi this the 22nd' clay of November, 2OOz

Hon'ble Dr. A. Vedavalli, Mernber(J)

Sh. R.K. Gaur,
S/o Sh. K. L . Sltarrna,
R/o 398A Race Course Colony
Bu I atid Slrahr ,

C/o Sh. Saut LaL Advocate,
C-21(B) I.lew Multan Nagar,
Dellri-56. Appl icaut

( througli Sh. Sant Lal, Advocate)

Versug

Uniou of India througlr
tlre Secretary,
Deptt. of Posts,
M. O. Conrmuu i cat i otls ,

Dak Bhawan,
New Delhi-1.
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The
U.P

Clrief Postrnaster- Geueral,
Circle, Lucknow-226007.

Tlre Supdt . of Post Of f ices'
Buland Shahr Dn,
Bulaud Shahr-203001. Respondents

Order (oral )
By Hoti'ble Dr. A. VedavaIIi, Memtrer(J)

Heard the Iearnecl counseI for appIicant'

2. The &pplicant R.K' Gaur, a Hindi Typist

work i ng uncler the responclents , i s aggr i eved by the

non-clisposal of lris rep;esentations clated 2L.7l'?OOL

(Annexure A-3 ) , dated 15. 0 L.2OOZ (Annexur 
^-7 

) and

clatecl LZ. 07 .2OAZ (Annexure A-8 ) by tlre respondeuts

regarcling the revision of pay scale of Hindi Typist.

3. The appl icant seeks the fol lowing

reliefs

To cl i rect the Respondetrt No. 1 to
corlsicler tlre representatiotis nrade by
tlre atrpl icant clatecl 2L-11-01, 15- L-Oz
ancl 12-7-OZ iu view of the
judgernents/Orcler's of the Tr ibunal

(i)



applicaut and on a

i s r1i sposed of at

hearing the

colls iderat iou

the admission

relief
fit in

learned counael for

of the matter, the OA

stage itself with the

and of Raiasthan Higlr Court at
Jocllrpur witlrin a l-reriod of tlrree
months or any such Per iod &s tlre
Hort'ble Tribunal cleem fit and pass
approprriate speaking and reasoned
orct"r- for reclressal of his
grievances. The aPPl icant may be

lirr"r, the I ibertY to aPProach this
fron'ble Tribbunal in case hie
grievance still survives;

( i i ) To grant such other or further
as this IIon'ble Tribunal deerr
the interest of iustice; and

r

3

(iii)

4, When the matter came up for admission

toclay , I eartted counse I f or appl i cant Sh ' Sant LaL

subrnitsthattheapplicantwillbesatisfiedifa

clir.ectioft is given f ronr tlre court to the respondents to

dispose of the aforesairl repreaentations within a

particular time franre Lo tre f ixect try the court and with

liberty to come back if any grievance survives after

tlredisposaloftlreaforesaiclrepresentations.

To awarcl tlre ccrsts of th i s
appl icatiotr as allowed in the case of
Sui'encler Kumar ( SuPra ) as the
appl icant has been f orced f or tlris
l itiSation. "

5. After

fol lowing directious : -

ResPondeuts are directed to

exarnine the aforesaicl represelltatious

ancl the groutrds taken bY tlre

appl icant in the preseut OA also as

aclditional gr*ouucls ou their rrerits in

tlie I ight of the re levant rules '
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instructions and jurlicial
profloullcenrents on the sub j ect ancl

dispose of the same with a cletai lecl

and reasoned order in accorclance wiilr
law within three months f rorn the clate

of receipt of a copy of ilris order
under intirnation to the applicant.

6. If ally grievance still survives
thereafter the applicant is grantecl riberty to approach
tlris Triliunal again in fresh original proceeclings, if
so advised, in accor.dance wiilr law.

7 . O. A. i s cl i sposecl of &s above .

8. Registry is directecl to sencl a copy ot
the OA alongwith & copy of this orcler to ilre
respondents.

I'Vu) ^lY
,^Lr,

(Dr. A. Vedavafli)
Mernber ( J )


